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THE GAZETTE OF INDIA : EXTRAORDINARY [Fm [1485; 3(ii)]

my0F AGRtCULTURE

(Department of Agriculture and Co—operatlon)

NOTIFICATION

New Delhi, the 26th August 2009

5.0. 2182(E).~ln exercise of the powers conferred by sub-section (1) of Section 35 of the Protection of Plant

Varieties and Farmers‘ Rights Act, 2001 (53 of200i), the Protection ofPlant Varieties and Farmers’ Rights Authority, with

the prior approval ofthe Central Government hereby notifies the annual fee to be paid by every breeder ofa variety, agent
and iicensee thereof registered under the said Act. The annual fee shall be as followsz—v

r.)

. l. The annual fee for any variety of the genera and species other than extant varieties and farmers varieties as

specified in clause (a) ofseclion l4 ofthe Act shall be Rs 00 (Rupees two thousand on!y) plus 0.2 per cent ofthe sales

value of the seeds of the registered variety during the prevxous year plus l per cent of roya Iv: if any, received during the

previotg year from the sale proceeds of seeds of the registered variety.

l, The annual fee for the extant variety shall be, —

(a) for extant variety notified under Section 5 ofthe SoedsAct, 1966 (54 of l 966), the annual fee shall be Rs. 2000

(Rupees two thousand only);

(b) for extant variety otherthan the category specified in (a) above, the annual fee shall be Rs. 2000 (Rupees two

thousand only) plus 0.1 per cent of the sales value of the seeds of the registered variety during the previous
year plus 0.5 per cent ofthe royalty, if any. received during the previous year Earn the sale proceeds ofseeds

cfihe registered variety.

Notev For the purpose ofdetermination ofannual fee the declaration given by the registered breeder or agent or licensee.

regarding the sales value of the seed of the van iety registered under the Act during the previous year and royalty,
if any, received during the previous year from the sale proceeds ofthe seed of the registered variety and verified

by the Authorily shall be taken into consideration.
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